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SHRIMANI SHANKAR AIYAR (MAYILADUTURAL): Mr. Chairman, Sir, yesterday, when |was required to terminate my remarks, | had
drawn attention to the provisions relating to advance security liaison which constitute the heart of the very different kind of security
which the SPG provides. | had just ended describing the nature of this advance security liaison when |was required to terminate my
remarks. Therefore, | would like to resume my speech at that point.

The hon. Minister of Home Affairs would recall that yesterday | had drawn particular attention to the speech made by the Minister
moving the Bill on the 10th of May, 1988 and his reply on the 11th of May, 1988. | would take the liberty of specifically drawing the
attention of the hon. Minister to two important statements made by the Minister on those two days. Each of those is not more than a
sentence. So, | seek the indulgence of the House to quote what Shri P. Chidambaram said on the 10th of May. You will find it in
column 450 of the record of the proceedings of the House. He said:

"in discharge of its duties and responsibilities the Group (thatis, the SPG) carries out advance security liaison at places to be visited
by the Prime Minister and for this purpose it is equipped with a Technical Wing having a wide-range of technical equipment and
gadgets."

This is what distinguishes the SPG from other forms of security that are provided. He went on to say the following day that it was
important to pay attention to clause 14 of what was then the SPG Bill and is now the SPG Act, which provides:

"Every Indian Mission, every local or other authority, every civil or military authority, to go in aid of the Director of the Group"

In other words, every single authority, where the Prime Minister is scheduled to visit, whether it is in India or abroad, is required to give
priority attention to these security requirements.

This is not available for any other form of security in the country. It is unique to the SPG form of security. Then again, after he ceased to
be the Minister in charge, when he was not in the Government, Shri P.Chidambaram, intervening in a debate on a motion under Rule
193 which | had, in fact, moved, said something which | think bears repetition in this House once again. This was on the 13th May
1993, reported in columns 418 to 419 where Shri Chidambaram said:

"Sir, there was no officer, no police officer in the whole of India who was feared more for the authority he wielded than an officer whom
we designated as AD (Functions)... he had the authority to overrule anyone in India, including the Chief Minister of a State."

That is the kind of authority that is vested in the SPG to undertake the security work of a Prime Minister. That kind of security cannot be
assured by anybody except the SPG. That is really the point which | am repeatedly underlining particularly because of my
apprehension that the remarks which the Home Minister made with respect to other forms of security while talking about the SPG
might - by mistake, and | certainly know that it is not his intention - be taken to apply to this particular form of security.

The same point was reiterated by Shri P.Chidambaram in his deposition before the Jain Commission which took place on the 6th
November 1996 where at page 5 of his deposition, Shri Chidambaram repeated that they, that is, the SPG, had overriding powers to
overrule other security agencies. This too is not available to other. So, in all these terms - in terms of the kind of selection that is made
so rigorously, in terms of the special training that is provided to them, in terms of the technical equipment and gadgets made available
to them, interms of the power vested in them to make arrangements for advance security liaison and in terms of the power given to
them to override not only any local official or police official, however senior that police official might be for other purposes, but going so
far as to be able to override a Chief Minister in determining what is the security requirement at a particular place to be visited - the
SPG was endowed with the power to overrule any other security agencies that might have a different view about how security is to be
handled.

It was this new concept that was brought into security for the Prime Minister and his immediate family when the SPG was first formed
in 1985 and subsequently given Statutory status in 1988. Unfortunately one of the most important requisites in this regard was ignored
in 1988, which is what happens when a Prime Minister who has SPG cover ceases to be the Prime Minister. It is a matter of regret
that it was neglected at that time because if not in this House, but certainly in the other House, that is, the Rajya Sabha, the then TDP
Member, Shri P. Upendra, who is now with us in the Congress Party, had specifically asked a question in this regard and it was not
answered. So, when he went before the Jain Commission in 1996, in his deposition before the Jain Commission on the 21st
November 1996, at page 1 of the record, Shri P.Chidambaram stated:

"I did not undertake any exercise to anticipate a situation when Rajiv Gandhi may lose elections and demit the Office."

In consequence of this negligence on our part in not anticipating a situation where the Prime Minister would cease to be the Prime
Minister and making adequate provision for that, while the Prime Minister was still in office, we entered a situation, effective early
December 1989, when Rajiv Gandhi ceased to be the Prime Minister of India, but the threat that he faced did not cease and which, in
fact, according to the Verma Commission, increased.
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In that situation the now Prime Minister took a decision to temporarily continue SPG cover for the former Prime Minister even though
this was not mandated under the law and could be construed as contravention of the law. In doing this, certain adjustments had to be
made. And in particular, lwould draw the attention of the hon. Home Minister to the note prepared by the Cabinet Secretary at that

time, Shri T.N. Seshan, on the 14th December, 1989 for the use of the Prime Minister"s Office which is part of the records of the Jain



Commission. If marry these two sentences together, one of which is in para 7 (v) of the note and the other in 9 (v) of the note, it reads
like this:

"For domestic tours of the Prime Minister, officers of the SPG and IB conduct joint advance security liaison along with officers of the
State Police to go into and finalise security arrangements... Therefore, for the time being, officers of the IB and SPG will carry out
advance security liaison."

Tragically, as it turned out to be, the alternative security arrangement that was put in place for this ex-Prime Minister at the beginning of
February, 1990 on the withdrawal of SPG made no provision whatsoever for advance security liaison. Yet, without advance security
liaison, the kind of security for the ex-Prime Minister on tour which was necessary for him to meet not just the previous threat
perception but the enhanced threat perception was so poor that the inevitable happened. And because the inevitable happened, Mr.
Chairman, | would seek your indulgence to quote myself. | said here in this House on the 13th of May, 1993:-

"The Sriperumbudur incident would never, never have happened had the SPG been detailed for Rajivji"s security on the 21st May,
1991. Advance liaison by the SPG would never, never, never have permitted inadequate barricading, inadequate lighting, crowding at
or near the rostrum, the collapse of access control which have been listed in the Verma Commission of Inquiry Report as among the
contributory causes to the assassination.”

| have to repeat this again here today. | am deeply grateful to the hon. Home Minister for recognizing the special quality of SPG
security as against any other form of security. He has brought this amendment which will have the effect of continuing SPG cover for
ex-Prime Ministers and their families for as long as it is required. The great difference between the amended SPG Act of 1991 and
this is that the provision of SPG security was made ex-officio at that time. Merely by virtue of having been the Prime Minister or a
member of the Prime Minister"s family, SPG cover was automatically, blindly and mechanistically extended. Now, there are two
provisos to sub-section (1) of the Act it would be introduced in section (4) of the Principal Act, which say that in deciding whether or
not to extend such SPG cover on at least on a yearly basis, for no more than twelve months can lapse between two threat perception
assessments, the agencies concerned will weigh the nature of the threat and determine whether SPG protection should or should not
continue.

In other words, the Government through this legislationis casting upon itself a statutory duty to examine with all seriousness whether
there is or is not a threat perception that warrants the provision of such security cover. Had such a provision existed in the original
1988 Act, perhaps we would not have got that disastrous decision of January-February, 1990 which led to the tragedy at
Sriperambadur. ltis certainly not a tregedy which we would wish to see repeated ever again, for nothing destablises a democracy as
badly as does the politics of murder. We have to preserve ourselves even if we do not wish to preserve our differences. Democracy
rests on the assumption that those who are elected to positions of high office will be able to take those ... (Interruptions) | am sorry, Sir.
| plead with you to give me a few more minutes.

MR. CHAIRMAN : Only one hour was allotted to this item. There are a number of speakers.

SHRIMANI SHANKAR AIYAR : I will just take a few minutes more, Sir. You will appreciate that | do need a few minutes more. We are
talking about the lives of important people.

These two provisos, however, apply only to Section 1. | am not sure why they do not apply to Section 1(A) as well. In my view, itis not
necessary to oppose the Bill on this ground at this stage. In my view the provisos of Section 1 should be brought in pari passu in
Section 1(A) as well. Indeed, because the Home Minister has raised in his presentation other forms of security, | would plead with him
that these provisions be taken into the general statutory provisions relating to the provision of security. For, at the moment, the
decision to perform any kind of security duty is a purely executive decision which has to be taken by a political authority who is
necessarily subject to political pressures of the kind to which the hon. Home Minister drew our attention yesterday. As a result of these
unwarranted political pressures, the number of people enjoying security in different categories has gone completely out of hand and it
is being looked upon not only as a status symbol but also as a way of garnering personal comforts such as a place of residence. ff,
however, there were a statutory requirement applying to all forms of security which are going to be used for this special type of security
then the decision as to whether or not security is at all to be provided, and if so, what category, would be taken out of the strictly
executive, and, therefore, political realm and brought into a larger technical realm, because one can assume that the intelligence
agencies and security agencies responsible for making such a threat perception would thenin their assessment give the reasons for
which they have arrived at their conclusions. Therefore, it would greatly ease the problems of the Home Minister if he were to put all
forms of security into the kinds of provisions that have been provided for in the provisos to Section 1 of the Bill before us just now.

' would just go one step further and with that | conclude my remarks. We have in the National Security Advisory Board, experts on the
question of national security who are advising the Government without being either civil servants or politicians. They are there because
their expertise outlives their retirement. So, we have a number of former Foreign Secretaries, former RAW Chiefs, former Defence
personnel who are serving the Government in advisory and, honorary capacities in the National Security Board. If in a similar way,
people like Shri M.K. Narayanan, the former IB Chief, were to be inducted into the processes that make these threat perceptions,
perhaps the degree of expertise would go higher and such persons being ex-civil servants would not be subject in quite the same way
as civil servants, however, good they are, to political pressures.

This would perhaps make the whole process even more transparent. Since it is the Home Minister"s own Government that has taken
the initiative in bringing former Government experts in as independent experts subsequent to their retirement in the national security
field, perhaps he could consider doing this too for assessing threat perceptions.

I have taken Shri M.K. Narayanan's name deliberately because while everything else that the Home Minister said yesterday was a
cause of some comfort and even rejoicing, his reference to the NSG was, | submit, most unfortunate at the present juncture. ltis
absolutely true that the NSG was formed for meeting terrorist threats in terrorist affected areas and that their use for personal security
does diminish the totality of the force to fight terrorism that is required in terrorist-infested areas. But when he singles out the NSG, we
have -- as we heard in the reaction from the AIADMK -a specific example of a former Chief Minister who is under intense threat and



will be under increasing threat if the LTTE continues its military victories in Sri Lanka. Now if you want to withdraw NSG cover from her
on the noble principle that NSG is supposed to be for terrorist infested areas and not for personal security, then you will have to devise
an equivalent personal security force before you take that decision.

| say this with deep sadness in my heart because the Verma Commission reports says that on the 20th of May, 24 hours before Rajiv
Gandhi was assassinated, Shri M.K. Narayanan who had been reinstated as the Director of the Intelligence Bureau, was making
"frantie" efforts to somehow contact the Government of the time to tell them that the threat to Rajiv Gandhi had reached such enormous
proportions that we must supply NSG cover for Rajiv Gandhi, adding "even if he refuses to have such cover". There are political
situations that can be created and they were created, by those who largely constitute the NDA today, who so trivialised and so
politicized the security of the Prime Minister that it became politically expedient for that ex-Prime Minister in his attempt to once again
come to political office to shed security at a rate which was inadvisable. Therefore, as your Bill provides that former Prime Ministers
can ask that security be withdrawn from them at will, please recognise that there might be circumstances in which it is not out of their
own volition but out of political circumstances that they may ask for such withdrawal leading to terrible tragedies with terrible
consequences. Therefore, your provisos in Section 1 should also perhaps apply to situations where a demand for withdrawing security
is made. If the security perception continues to be high, perhaps such requests should be turned down in the national interest.

Having said so, Sir, may | just repeat that | support this Bill and trust that the House will pass it unanimously?
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">MR. CHAIRMAN : Please take your seat. We are not discussing MPLADS.
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">MR. CHAIRMAN : Shri Swain, please take your seat. We are not discussing MPLADS.

">SHRIKHARABELA SWAIN : It is very, very ridiculous.

">MR. CHAIRMAN: Please do not interrupt.
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">The Verma Commission examined the aspects relating to security lapse which led to Shri Rajiv Gandhi"s assassination.
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SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Mr. Chairman, Sir, we support the Bill. This Bill is further to amend
the Special Protection Act, 1988. First of all we all express our regret over the way in which SPG protection was withdrawn from our
late Prime Minister Shri Rajiv Gandhi. It was not only shocking but it was a disastrous decision on the part of the then Government and
the nation and the country had to suffer a lot for that.

">Sir, what is my query? It is a very small query. | agree with you when you said at the beginning of your speech that SPG has now
become a status symbol. SPG protection is provided to former Prime Ministers also, including their family members. But it is
unfortunate that even a few former Prime Ministers who were provided with SPG protection could not win in the Parliamentary election
and their deposits had to be forfeited. They cannot win even an election. But they have to move with SPG guard and SPG protection. |
do not know whether there is really any threat perception to the lives of all those who are now being guarded with SPG.

">8Sir, yesterday in your speech you stated about the performance of the Delhi Police and the total number of Delhi Police personnel
and how many of them are guarding the VVIPs or VIPs.

">So far as the provision of SPG protection is concemed, it is to be reviewed from time to time, either in every six months or more.
Maybe that the threat perception to the life of a person that is there today may not be there tomorrow. Once SPG protection has been
provided, that will continue for long. It is not a proper decision and the Government can think of it very seriously. This provision for SPG
protection is to be reviewed from time to time and gradually itis to be cut down.

">| do not know whether our leader, Kumari Mamata Banerjee will be angry with me when | mention regarding her security matters in
our State. Not less than five attempts have been made at her life. Even today she has not been provided with proper security
arrangement or security guards, which she does not like at all. But | want to know from you whether the Central Government is still
concerned about it or not.

">| do not know whether many persons who are getting proper protection from SPG and other security agencies really are eligible for
it or not. Excepting for two or three or four persons who really require it, the SPG protection should not be there, otherwise this system
is to be totally withdrawn so far as other members are concerned.



">16.00 hrs

SHRIG.M. BANATWALLA (PONNANI): Mr. Chairman, Sir, there can be no two opinions that we cannot take chances with security.
There cannot be any dilution or reduction of necessary security. |, therefore, rise in support of the Bill. | also thank the Government for
having responded positively and timely to the threat perception with respect to our Madam Sonia Gandhi. The Government came out
with the Ordinance, and we have the Bill to replace the Ordinance with, perhaps, the necessary modifications. Sir, we support the
provisions of the Bill.

">Mr. Chairman, Sir, it is most unfortunate that dangers of political assassinations are growing within our country. It is the most
unfortunate aspect, but then providing security cover is, therefore an inevitable necessity. This is not a political issue. The Government
cannot shirk the fact that the responsibility rests with the Government, and the security agencies have necessarily to provide foolproof
security.

">Mr. Chairman, Sir, | must emphasise the fact that we cannot depend wholly and solely on security agencies, even the SPG, and
certain other factors, which are issues connected with questions of wider internal security, have also to be taken into consideration.
The security agencies have to be supported, for example, by (1) the creation of a reliable and efficient intelligent network; (2) the
correct identification of potential threats, and (3) there has to be support from the civil police. The State police force are continuously
deteriorating. There is need for their modernisation; there is need for impartiality over there. We cannot ignore these questions and
talk adequately about the security cover. So, these wider issues of the internal security have to be taken into consideration. It is only
when our security agencies are supported by these various other factors that an effective pattern of responsibility can come up. When
we talk of the effective pattern of responsibility, | come to the question posed by the hon. Home Minister to this House, the question of
NSG. Certainly, the NSG cannot be simply withdrawn from VIP security. Otherwise, an equal force of an equal rank will have to be
created. These are the questions of practical necessity, unfortunately, in view of the situations that we have.

">Some of our Members have referred to various personalities -- the question of security cover to Madam Jayalalitha, the question of
security cover to our hon. Mayawatiji. All these matters, | do not want to repeat, but then | must assert that effective pattern of
responsibility needs that there is no reduction or dilution of security in these necessary cases.

">The hon. Home Minister also referred to the question of accommodation being provided on consideration of security. Now, there
cannot be a blanket ban on provision of the accommodation on questions of internal security. Sometimes, threat perception may need
a proper accommodation, and then strictly going in accordance with the threat perception, such a thing may have to be provided.

">Mr. Chairman, Sir, | may also emphasize that there are serious and shocking instances of abuse of police authority and the authority
of the security forces and harassment to citizens. This must be checked.

">8Sir, here |would also like to draw the attention of the hon. Home Minister to another important fact. The security, if it has to be
effective must be discreet. If the security is very conspicuous, then it is self-defeating in nature. A VIP being taken in a motorcade with
a truck load of security or police people with a sirenis not only a nuisance to the citizens but also is a clear and easy target to those
who want to do harm to the VIP. Therefore, this particular fact that security has to be discreet has also to be considered.

">16.06 hrs (Dr. Laxmi Narayan Pandey in the Chair)

">Mr. Chairman, Sir, now | come to a very important matter. It is a very anguishing matter; it is a serious matter. It is something that is
an assault on the very basis of secular democracy of our polity. | understand that oral instructions have been given that sensitive desks
in the Home Ministry, in security agencies, in police and such other forces shall not be occupied by Muslims, Sikhs and such other
minorities. The matter is agitating the minds of the minorities. Let the hon. Home Minister react to this matter in most clear terms ...
(Interruptions)

">SHRIKHARABELA SWAIN (BALASORE). How did he know that oral instructions have beenissued? ... (Interruptions)

">SHRIG.M. BANATWALLA : lam giving an opportunity to the hon. Home Minister to come clean on this ... (Interruptions) because
circulation of such reports agitate and create tension in the minds of the people outside ... (Interruptions)
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">SHRIPRAKASH PARANJPE (THANE): How did he know that oral instructions have been issued? ... (Interruptions) Sir, he is trying
to create confusion in the minds of the Muslims and Sikhs who are loyal to this land .. (Interruptions)
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">Interruptions)

">SHRISONTOSH MOHAN DEV (SILCHAR): The hon. Home Minister will reply to debate. Why are you getting excited? ...
(Interruptions)

">SHRIKHARABELA SWAIN How can they speak without knowing the facts? ... (Interruptions)



">MR. CHAIRMAN : Shri Banatwalla, please conclude now. ... (Interruptions)

">SHRIG.M. BANATWALLA : Sir, the moment they try and disrupt an honest question addressed to the hon. Home Minister, you are
asking me to conclude.

">Sir, let the Chair not come under such cloud. It is with good faith that | have raised this question. Let not such reports circulate and
agitate and create tension outside. | am giving a direct opportunity to the hon. Home Minister to come clean on this particular issue ...
(Interruptions)

">SHRIPRAKASH PARANJPE : You have to find out the facts first ... (Interruptions)

">SHRIG.M. BANATWALLA : Sir, | understand that instructions have been issued, let him contradict, that sensitive desks cannot be
chaired by Muslims, by Sikhs and by other people belonging to the minority community and the question of appointment and
recruitment to forces like the 1B, the RAW, the CBI, the CRPF efc ... (Interruptions)

">MR. CHAIRMAN: Please wind up and conclude now.

">SHRIG.M. BANATWALLA : Sir, please be patient with me. We are dealing with a very important aspect of the Home Ministry.
">MR. CHAIRMAN: The allotted time for discussion of this subject was one hour. You have taken more time.

">SHRIG.M. BANATWALLA : Sir, is it being directed towards me?

">MR. CHAIRMAN: No.

">SHRIG.M. BANATWALLA : Thank you.

">MR. CHAIRMAN: But | am seeking your cooperation.

">SHRIG.M. BANATWALLA : Sir, | am responsible Member of this House and | shall not be taking time of the House even a minute
more than what is necessary.

I will therefore, request the hon. Home Minister to take note of this particular aspect not only to assure the House of the situation in this
regard but also to give directions that no discrimination whatsoever is practised and justice is done. Now, Sir, | come to another
important point.

MR. CHAIRMAN : Shri Banatwalla, there are four Members more to speak.

SHRIG.M. BANATWALLA : Is that my responsibility, Sir?

MR. CHAIRMAN: It is not your responsibility. | am seeking your cooperation. | have to accommodate others also.
SHRIG.M. BANATWALLA : Please do accommodate them also, Sir.

Who is going to assess the level of security that is necessary? That is also an important aspect. Hon. Member, Shri Mani Shankar
Aiyar had drawn attention to this particular aspect. |would say that in order that there may be no apprehensions and there is no
political abuse in this particular question, we have to come clear in deciding as to the authority that decides on the level of security that
is necessary. There should be a Committee including the Home Minister, the Leader of Opposition and such other personalities,
which should have a final say in the matter so that the doubts and suspicions that the entire matter is looked at from the political point
of view, come to rest.

With these few words, | thank you.

SHRIPRAVIN RASHTRAPAL (PATAN): Mr. Chairman, Sir, | support the Bill and | associate with the views expressed by my senior
colleagues Shri Mani Shankar Aiyar and Shri Banatwalla. | do not want to say much on the Bill because many senior speakers and
well-versed Members have spoken on it.

">As we say, this august House is the House of the People. This is not the House of leaders only. |, therefore, request the hon. Home
Minister to take care that inconvenience caused to the common people is removed while implementing the Bill. When VIPs like the
Prime Minister, for whom | have the highest respect, move from place to place, a lot of inconvenience is caused to the common
people. In Delhi, it is managed well and not much inconvenience is caused to the public nowadays. However when they go outside, to
cities like Ahmedabad, Mumbai, etc., roads are blocked for traffic for hours together. Rehearsals are also conducted on the previous
day of the visit of the VIP when hundreds of policemen are made to stand on the road for the whole day. That creates problems for the
students who have to sit for examinations, unemployed people who have to appear for competitive examinations and sick people who
have to go to hospitals. At such times, not only vehicles are not allowed to ply on the roads but even pedestrians are not allowed to
move during the period starting one hour before the visit of the VIP. This may kindly be stopped.

">As far as political assassinations are concerned, whether it is of Mahatma Gandhi, of Madam Indira Gandhi, or of Shri Rajiv Gandhi,
-incidentally we have lost three leaders in our country -- the main reason behind them was religious fanaticism. | would request this
august House to do some introspection and find out why the young boys or certain groups are involving themselves in such acts. lam
of the considered opinion that there are a few problems in the country. If they are solved, a part of the threat perception for, at least,
certain people will be removed and the security requirement will also be reduced to that extent. There are issues in the country which
require solution at an early date. As far as terrorists are concerned, the Government should take proper steps to restrict their activities.



">My main request is that the inconvenience caused to the common people may be looked into while implementing the Act.
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">SHRIMANI SHANKAR AIYAR : I would just like to seek one clarification. Does these remarks apply to the SPG as well? Because,
in the instant case, Shrimati Priyanka Gandhi Vadra wished to stay in her own personal house and it was the SPG which refused to
give her permission to stay in her own house and insisted that she must stay in Government accommodation to be able to provide
SPG security. So, Iwould just seek the clarification whether your remarks apply also to the SPG category.

">SHRIL.K. ADVANI | have not applied my mind to the SPG beneficiaries. But, basically what | am saying apply to the political
activists in general. So, itis in that context, | am saying so.
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"There shall be an armed force of the Union called the Special Protection Group for providing proximate security to (1) the Prime
Minister and the members of his immediate family and (2) Any former Prime Minister or to the members of his immediate family."
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There is no error in this.
SHRIVIJAY GOEL : Was it there in 1991 also?

SHRIL.K. ADVANI: It is true.
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SHRISONTOSH MOHAN DEV (SILCHAR): I fully appreciate your stand. While considering this question, as a Member of the House
Committee, we are facing a problem about the Punjab MPs. They are not ineligible for accommodation. As Members of Parliament,
they are entitled to get Government accommodation. As Members belonging to Punjab, they have got four or five security personnel
with them. As a first-time MP, they are entitled for two-room flats. They are giving one room to their security personnel and in other
room they are staying with their family. So, it has become very difficult for them to stay in one room with their families. While
considering such cases, you should not give blanket order. Discretion should be applied and better accommodation should be
provided to those Members in whose case it is necessary to give security.

SHRIL.K. ADVANI So far as Members are concerned, the jurisdiction vests with the Speaker or the Presiding Officer of the other
House. Whatever they direct me to do, Ishall have to do. |am talking about the requests that come to me from the people who are not
entitled to any accommodation as MPs but who on the grounds of security think that they must be given a house. Till now the
Government has approved houses being allotted to freedom fighters of certain categories, but that too goes to the Accommodation
Committee of the Cabinet and then it is passed. In cases of this type, on grounds of security if accommodation is being given, it
becomes a serious problem to deal with the problem of VIP security as such objectively and correctly.

| once again thank the House for the unanimous support given to this Bill.



MR. CHAIRMAN : The question is:

"That the Bill further to amend the Special Protection Group Act, 1988, as amended by Rajya Sabha, be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN: The House shall now take up Clause-by-clause consideration of the Bill.
The questionis:

"That Clauses 2 and 3 stand part of the Bill."

The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIL.K. ADVANI: | beg to move:

"That the Bill be passed.”

MR. CHAIRMAN: The questionis:

"That the Bill be passed."

The motion was adopted.



